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Surr BIREN ROY (West Bengal):
On a point of privilege; as the Ques-
tion Hour is closing and the hon.
Minister is here, Sir,

Mr. CHAIRMAN: No, no, T do not
allow any question to be raised un-
less you have previously.......

Surr BIREN ROY: 1t is a matter of
privilege and that is what I am going
to say—on a point of privilege I
have risen—and it is that a comment
has been made suo motu against
Members of Parliament generally, not
in reply to any question but suo
motu by the Minister for Foreign
Affairs.

Mr. CHAIRMAN: A question of
privilege also cannot be raiseq like
this, Will you please sit down?

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

ATTACK ON THE INDIAN EMBAssy 1IN
JAKARTA

Sarr FARIDUL HAQ ANSARI
(Uttar Pradesh): Sir, with your per-
mission I call the attention of the
hon. Minister of External Affairg to
the recent attack on the Indian Em-
bassy in Jakarta, destruction of pro-
perty belonging to the Embassy, and
manhandling of the Tndian staff by an
Indonesian crowd.

Tue DEPUTY MINISTER v THE
MINISTRY or EXTERNAL AFFAIRS
(Sprr DinEsH SmwgH): Sir, Govern-
ment have received a report of the
incident that took place on the morn-
ing of %h September, 1965. A crowd
of about 600 Indonesians approached
the Indian chancery building in
Jakarta and indulged in indiserimi-
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nate and wanton destruction of pro-
perty in the chancery, including files,
furniture and office equipment. The
mob smashed the Ambassador’s official
car and one car belonging to an em-
bassy staff member and burnt another
belonging to a local visitor. They
also smashed the photographs of
Mahatmy Gandhi, the President and
the Prime Minister. The national
flag was also brought down by the
crowd. Another crowd numbering a
hundred proceeded to the Indian In-
formation Office and hoisted the In-
donesian flag there. They removed
the Indian State emblem and smear-
ed the display windows with red
paint. Slogans claiming the build-
ing as Indonesian property were
written on the building. Our Pub-
lic Relations Officer and the infor~
mation staff were prevented from en-
tering the building. The crowd was
rough with the Public Relations Offi-
cer and pushed him shouting, “Go
home India”.
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Our Ambassador in Jakarta  has
lodged a strong protest against this
wanton destruction of property and
insults to the 1ndian flag, the Indian
State emblem and Indian leaders. We
are also claiming compensation for
the very extensive damage caused.
The Indonesian Chief of Protocol call-
ed on the Indian Ambassador on be-
half of the Indonesian Foreign Min-
ister angd expressed regret at the in-
cident. He returned the Indian flag
which the mob had removeq from
the chancery. He denied that the
Government had any fore-knowledge
of the incident. The Indonesian Am-
bassador in Delhi was called to the
Ministry of External Affairs on the
10th September and was told of the
very serious view taken by the Gov~-
ernment of this inciqlent.

The House is aware of the close re-
lations that have always existed bet-
ween the people of Indonesia and
India and the traditional bondg of

culture and friendship that unite
them. Indonesia and Tndia worked
in close collaboration during Indo-
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nesia’s struggle for independence and
this was followed in the common
stiuggle for the liberation of others
under colonial domination. The Gov-
ernment is pamned that the Govern-
ment of Indonesia should have allow-
ed such an attack on our Embassy,
which 1s against all accepted inter-
national conventions and ruleg relat-
ing to protection of diplomatic mis-
sions.

Surr FARIDUL HAQ ANSARI.
Sir, I have heard the statement made
by the hon. Depuly Mmster for
Foreign Affairs. 1 suppose he has
seen 1n the press that the demonstra-
tors gave our insulted Indian flag to
Dr Subandrio and that he said that
he appreciated the action of the
Jakarta youth in their condemnation
of India as an aggressor against
Kashmir and Pakistan. If that is so,
may I know whether the Government
of India has made any protest against
this improper statement by the
Foreign Minister of the Indonesian
Government?

SHr1 DINESH SINGH: We have no
offictal information of this particular
statement as such, but 1t is true that
Indonesia ig giving support to Pakis-
tan

Surr R S KHANDEKAR (Madhya
Pradesh): Sir, the hon Deputy Min-
ister has mentioned n his statement
that the Indonesian authorities have
said that they had no fore-knowledge
of the incident. May I know, Sir, 1if
it is not g fact then that the very In-
donesian authorities patted the riot-
ing mob and said that they had done
a good thing And, secondly, Sir,
these incidents have been happening
in Indonesig for a long time—it has
a long history now. Although we
had good relationg with them once
upon a time, in the recent past there
have been a series of incidents like
this against our interests and against
ouy honour. Is the Government con-
sidering to make some changes in
India’s, policy towards Indonesia?
And, thirdly, Indonesia has promised
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help to Pakistan and therefore may
ask whether the Government is pre-
pared to treat this act of Indoseia as
a hostile act against this country?

Serr DINESH SINGH: If Indonesia
gwes any material assistance to Pak-
istan, it will certainly be treated as
a hostile act against us.

Surt MULKA GOVINDA REDDY
(Mysore): Sir, in addition to the des-
truction of property in the Embassy
and 1n the Information Office they
have also caused considerable damage
to Air India office. May I know, Sir,
whether the losg has been estimated,
whether the Government of India
have estimated the loss that has been
caused to the Indian nationals who
are settled there in Indonesia, and in
view of the fact that Indonesia is
supplying arms to Pakistan, which is
our enemy, and some other countries
have also promised supply of arma-
ments to Pakistan, may I know, Sir,
whether the Government will consi-
der the supply of such arms to Pak-
1stan by these countries a5 a hostile
act and whether they will take ser-
wus notice of the supply of armg to
Pakistan through these countries by
some other colonial power and
whether the Government of India will
consider the question of breaking off
our diplomatic relations with all these
countries?

Surt DINESH SINGH I have al-
ready mentioned—just now-—that we
shall consider them as hostile acts.

CIRELELL NG ISIC RS (KR
(- wEw) - A, JEOET ST AT
Zo3fTaT ¥ guAT IS ST 1 H
¥ ZuH1 3594 fFar 5T R € ) o
ga1? fg=re, ggr v @eq F o ay
T AT AT ATG F 1 TS FT TE| ;Y
AT AF T ) FTH Tg AT AvEAT
g B 91 awEar g5a ey agt 7
T E 3w T 1 @e & faw gt
FT AT g7 F7H 9T TG AT HT
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FRT & 70 TR T 937 98 § 3577 3181
FETH AT FTTET G 7

= fem fag : AT FeeT A
TG FI1 38 TF AT | F2T AF 3597
A FZSTT0FT q90F &, §F AZ7 qAAIT
% qar 77 19 ALg 7 1Y FgATE q1
fem=3dwa 773 &1 7% & AT A gwWw
THART INZ W AFAH g1 781 & SHET
FIZ ¥ g FvIRfwaT 1 99 & @
S AR ;G AT qEE E, AT
G FT T TIF QTR q& HAGT AT
& 3asr arfafaat I ot AT §
afsa 1 2 & 9 T WY graey
2N &, TIF IV & TAT qIAT |

Surr LOKANATH MISRA (Orissa):
Sir, after the incident, it appears from
the papers that the authorities of
Indonesia have patted their unruly
crowd and have become proud of
their activities. Then subsequently
there has been ransacking of the In-
formation Centre yesterday and some
further destruction of property, pro-
perty of Air India office there. The
Foreign Minister of Indonesia says
that he has got used to these protest
notes, that it has become 3 matter
of course for the Indonesian authori~
ties. So what other avenue is there
for the Government of India to take
further action in this pregard? If a
protest note is not enough, if that
has become a matter of course for
the Tndonesian  authorities, - there
must be some other method invented
by the Government of India to pro-
ceed further. What is the Govern-
ment of India’s reaction to the state-
ments of the authorities in Indonesia
and to the subsequent acts of vanda-
lism committed by the Indonesian
crowd?

Surr DINESH SINGH: As T have
mentioned earlier, we have no offi-
cial intimation of the statement made
by the Foreign Minister. If that
statement has been made by him, as
mentioned by the hon. Member, it
only reflects the functioning of his
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Government, and T cannot make any
comments on that. So far as the
steps to be taken by us are concern-
ed, we have to function in a certain
disciplined manner and it will not be
desirable for us to act in any hurry.

Sarr LOKANATH MISRA: The In-
donesian police is not giving you pro-
tection. How are you going to have
your office there?

Surr DINESH SINGH: We  hope
our people will not be frightened
because the police do not give them
protection.

sft 33 Fag (FrowAr) o & AT
WREIRT & A A1 AgAT§ {7 qzAw
& g W e gfear & mfsg 9%
HTHRAT ZAT, IR A & HRL
ZATT WIRE 7 AT F7FTE FHA
ST q37 ¥ I ZrEA &, IFMA AL
AT AT g AT & THHT, TT FIT FIFIT
zaF! ag A5t quAdr § f¥ agt a7 q¢-
FIT &7 U 9 § 7 FAIC AT AT
ZIMfmT  grEEl 9T HIRAT Sl
F foFar 9T, I gEI AVETY AT ATEAT
ot, 1 T fear | 349 a8 ared fasoar
2 f& gavaforar &1 v areqq ¥ Og
=g o1 % $o g 717 I a8 F¢-
qmaT | gEAET @iETT gEe aw ¥
ft s w7 @ & 5 3 wifweam wt
FEEal & | 3 w99 g arafesaT
ASAT ATEY & | F AFT & FUL F AT
FaT qeen gy ¥ w1 gwrdy
g@r 7 wr ¢ fF 3sRfr @
gate 93 fam § 71 § weAt wERT ¥
73 f% 72 @9 g §F T AT 07
freT £ F1a777 2 F gerk Tefaw
graeg o1 &, § TR & faseg w1
& s 7

(No reply)
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Nt wew fagrd amadt (@
Y3W ) : AT ST, ST OF w2 e
IAFAT & | s A% feeer w1 avg
q TR I AT TIAT TE F7 A%,
wE T fAE wwar | 3R AR
iz fFar A7 3q% a1 51w gfem
& THAV TT HAT EHT | 9T AHIT g
FuaAal § 5 STF@aT ¥ a7 92970 FE
77 W FaFr 7% fear g wlafwan a8y
Zime 7 oggr famrdt efagw wawa
FT 7 7afy gfers g1 ¥ 37% fav Qg
faZr qYC oF AIFT /1A | AT
FAT FFT SFET & SIAAT FAAT AT,
qr 7% faeqr ® St gRfmar w1 oeady
g Ia%F fEaT® gauq7 $§ UF AT 957,
FAT AYFTT 7 39 77 W fa=nv fear & 7

wit ferm Tag - e SFar oo mava
AT F Fg7 fa gAML ET IAHAT
adr g, 3AMFT &9 F9q, IFAT ¥ FqOOww
@d g f& 7z samar A sgwav
FT |

Sert N. SRI RAMA REDDY
(Mysore): This is not all, Sir. In-
donesia seems top have requested

Ceylon to permit her to take her air-
craft and military personnel to Pak-
istan via Ceylon. I would 1ike to
know whether the hon. Minister is
aware of this.

Surt DINESH SINGH: We have
seen the newspaper report, Sir; but
we hope and we are confident that

friendly countries like Ceylon will
not permit such acts.
SuHrr A, D. MANI: (Madhya Pra-

desh): May I ask the hon. Minister
whether his attention has been drawn
to a statement of Dr. Subandrio to
the demonstrators when they hand-
ed to him the flag? 1Tt is reported he
said, ‘I appreciate what you have
done.” In view of the attitude of
the Minister of External Affairs in
Jakarta, may I ask the hon. Minis~
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ter whether any humiliating restric-
tions have been imposed on the move-
ments of the Indian personnel of our
Embassy at Jakarta?
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Surr DINESH SINGH: No, Sir
We have not heard any complaint.

Surr M. N. GOVINDAN NAIR
(Kerala): Sir, I am very much sur-
prised when the hon. Minister replies
that he has no official information of
the reported statement made by the
Foreign Minister of Indonesia. It has
appeared in all the papers. So why
is it that he has not made enquiries?
That is number one. Secondly, here
it is not a question of the heroism of *
our personnel in our Embassy. He
said he hoped that our people would
not be frightened away. But there
are certain norms to be maintained
by a government which has foreign
Embassies functioning in its country;
and jf that government is not pre-
pared to honour them, then, is our
Government thinking in terms of re-

. calling our personnel from that coun-

try?

Sarr LOKANATH MISRA: They
have no police protection.

SHr DINESH SINGH: So far as

the first part of the question is con-
cerned, as T said, we have seen the
Press statement. But in the past cer-
tain Press statements have been de-
nied by the Government of Indonesia
and, therefore, it would be difficult
for Government to say anything un-
less we have some official confirma-
tion. Regarding the second part of
the hon. Member’s question, it is
again difficult for me to say what
steps we have to take, for that will
depend on conditions as they deve-
lop.

Surt G. MURAHARI (Uttar Pra-
desh): I would like to know from
the Government whether, in view of
the fact that no police protection is
available in Tndonesia to our diplo-
mats ag well as to our civilian popula-
tion, he is aware of all this. Has his
attention been drawn to the fact that
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there has been stone-throwing and a
number of Indian businessmen have
been manhandled and a number of
business establishments have been
stoned and even looted? In view
of all this, may I ask what steps
the Government intends to take to
protect the citizens of this country in
Indonesia, and whether the Govern-
ment 1s thinking of withdrawing our
diplomats from there? 1t is not neces-
sary to break off our diplomatic rela-
tions, for there is also a step in ad-
vance of that. You can withdraw
your diplomatic staff from that coun-
try and also ask the Indonesian diplo-
matg to go back from here. Is the
Government considering that? It is
not merely a question of the presence
of these diplomats in this country,
but there is also the possibility of
espionage and other activities on
behalf of Pakistan through the Indo-
nesian Embassy. Also T would like
to draw the attention of the Thon.
Minister to the fact that certain arms
are supplied to Indonesia, and they
might be diverted to Pakistan through
Indonesia, and I would like to ask
whether the Government has taken
steps to ask such governments as
have been supplying Indonesia with
arms, to see that such arms do not
reach Pakistan.

Surr DINESH SINGH: There are
several aspects of the question and 1
will try to answer them. The hon.
Member veferred to the insecurity of
Indians in Indonesia. So far as our
diplomatic personnel are concerned

the question of giving security and
protection in that State is the res-
ponsibility of that Government. We

regret very much that the Indonesian
Government have failed in that pri-
‘mary duty of giving protection to our
diplomatic ‘mission there. We have
protested to the Tndonesian Govern-
ment and we are awaiting their
reply in this connection. So far as
Indian citizens are concerned, it is
for them to judge how insecure life
is, and if they wish, they will come
away. Regarding the arms supplied
to Indonesia that might likely be
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diverted to Pakistan, we have made
our views known.

Dr. ANUP SINGH (Punjab):
While appreciating the deep concern
of the Government to retain friendly
relations with the Indonesian Gov-
ernment, T would ask the hon. Min-
ister whether he realises that friend-
ship is always a two-way traffic.
There is over-whelming evidence that

the Indonesian Government, even
though they have not actively en-
couraged these things, have at least

acquiesced in, and connived at, what
has been happening. May I suggest
that we should seriously consider the
desirability of withdrawing our Em-
bassy from there, instead of con-
tinuously submitting ourselves to
humiliations and, slander? This does
not enhance our prestige anywhere.
And may I also draw the attention of
the hon. Minister to the fact that
while an individual may turn his
other cheek in conformity with the
Biblical adage, governments are under
compulsion to act in a more dignified
and straightforward manner?

Surt M. M. DHARIA (Maharash-
tra): In view of the fact that In-
donesia cannot produce enough arms
and ammunition which can be export-
ed, is it not probable that the Indo-
nesian Government might have made
this declaration in order to facilitate
China to supply arms and ammuni-
tion to Pakistan through Indonesia?

An. Hon. MEMBER: Why? She can
herself do it.

Sarr DINESH SINGH: ©Perhaps, 1
cannot say, Sir.

Surr D, L. SEN GUPTA
Bengal): May I know whether after
this incident, the Government of
Indonesia has expressed any regret
to the Government of India or to our
Embassy there, which was the mini-
mum requirement from that Govern-
ment in the situation? If not, then
there is in the law of protocol, some~
thing known as reciprocal action. So
may 1 ask whether the Government

(West



3929 Report published
in the

[Shri D. L. Sen Gupta.]
of India is prepared to write to the
Indonesian Government that wunless
they give protection to our Embassy
there, our Government here will not
give any protection to the Indonesian
Embassy?

Surr DINESH SINGH: I mention-
ed in the main body of the Statement
that the Chief of Protocol had called
on the Ambassador to convey the re-
grets of the Foreign Minister.

Serr D. L. SEN GUPTA: Sir, my
question has not been answered.

Mg, Cuamman: No, no.

CoL. B. H. ZAIDI (Uttar Pradesh):
Sir, in view of the growing hostility
and the fact that a very strong fleet
of submarines is there, is the Govern-
ment of India aware of the growing
danger to Andaman and Nicobar
Islands? In this connection, I would
like to know what special steps are
being taken to protect these islands.

Surr DINESH SINGH: I have no
doubt that the Defence authoritieg are
aware of it.

Mgr. CHAIRMAN: I wonder if there
will be more Members who would
like to comment 'on this. I pags on
to the next item.

—

PAPERS LAID ON THE TABLE

1. Tur TexT orF CONVENTIONS AND RE-
COMMENDATIONS ADOPTED BY THE IN~
TERNATIONAL LABOUR CONFERENCE
AT ITS 48TH SESSION AND RELATED
PAPER.

II. AxnuarL Reporr (1964-65) or THE
CENTRAL, CoOALMINES RESCUE  STa-~
TIONS COMMITTEE, DHANEBAD.

Tue MINISTER or LABOUR anp
EMPLOYMENT (Surr D. 8. SanJjI-
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VAYYA):
Table—

Sir, I beg to lay on the

(a) The Text of Conventions and
Recommendations adopted by
the fInternational Labour
Conference at its 48th Session
held in Geneva in June-July,
1964, together with a state-
ment indicating the action
taken or proposed to be taken
by Government of India
thereon. [Placed in Library.
See No. LT-4823/65].

(b) A copy of the Annual Re-
port of the Centra] Coal Mines
Rescue Stations Committee,
Dhanbad, for the year 1964-
65. [Placed in Library. See
No. LT-4824/865].

ANNUAL REPORT (APRIL, 1965) OF THE
REGISTRAR OF NEWSPAPERS FOR
Inpra—PaRT I

THE MINISTER or INFORMATION
AND  BROADCASTING (SHRIMATI
InpIra GANDHI): Sir, I beg to lay
on the Table a copy of the Ninth An-
nual Report (April, 1965) of the Re-
gistrar of Newspapers for India—
Part 1. [Placed in Library. See No.
LT-4842/65].

REFERENCE TO A REPORT PUB-
LISHED IN THE “TIMES OF INDIA”
RE CEASE-FIRE

At wew fagrdt awmdt (SKIY
w29 - Fsrata oY, # mrowr w AE
wfvq g w1 A AW F e
7T gfvgar’ # wii gd uw fidid w1 /1T
femrar amgar § | FoniE & spEEgan
T & JHeL) TN J ag GEE @
2 & W W A AR 6 TH AW AR
gty ga-favw a7 § | w1 g
o adr &; I W< wgr &, A gq9a
TTE /Y F QR WENT FAT § WIS



